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eapaett,. Ut;iliBation and Modernisa-
tioa Of Cement Industry 

2360. SHRI RAJESH KUMAR 
SINGH:, Will the Minister of 
INDUSTRY be pleased to state: 

(a) the consumption and produc-
tion of cement in the country; 

(b) the number Of cement factories 
in which full production capacity is 
not being utilised; and 

(c) the details of the scheme being 
formulated by Government for the 
modernisation of cement industry? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRl CHARANJIT CHANANA): 
(a) The production of cement during 
the year 1979-80 was 17.62 million 
tonnes. As this was not adequate to 
meet the demand, 1.55 million tonnes 
of cement was imported which was 
also consumed. 

(b) 44. 

(c) Details O'f the scoome on 
modernisation of cement industry are 
being worked out. 

Revision 01 Syllabi tor Central SeT-
vice Examination by U.P.S.C. 

2361. SHRI M.. V. CHANDRA-
SEKHARA MURTHY: Will the Min-
ister of HOME AFFAIRS be pleased 
to state: 

(a) whether Union Public Service 
Commission has set up a Sub-Com-
mittee to review the syllabi for its 
examinations in particulars the Civil 
Services Examinations; 

(l?) if so. when the Committee is 
likely to submit its report; 

(c) what are the reference! made 
to tile COmmittee; 

(d) the. steps beine \&ken to chanee 
the. . patt.era of examinations for aU 
the ,~ve esaminations held by 
the V.P.8.C.; and 

ie) _ w~er tt.P.S.C. has decided 
to re.:iiitrcfiW:e the' _'-subjeCts for 

these examinataions which were in 
the scheme of the old I.A.S. exami-
nation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOMII 
AFFAIRS (SHRI P. VENKATA .. 
SUBBAIAH): (a) The Commission 
haVe set up a Standing Committee 
consisting of three Members of the 
Commission, to review the scheme,. 
syllabi, etc. for various examinations, 
including the Civil Services Examina-
tion, held by them. 

(b) As the process Of reviwing the 
sclleme and syllabi for variOUS 

examinations is of continuing nature, 
the question of fixing a time limit 
fOr submission Of the Report of the 
Committee does not arise. Moreover, 
the Sub-Committee is not a formal 
one but has been set up internally as 
a convenient method to carry out this 
work. 

(c) It is only an internal working 
arrangement of the Commission. It 
reviews the syllabi BUO mota, as well 
as per the representations received 
from individuals, institutions, etc. 

(d) At present, the Commission do 
not have under their consideration 
any proposal to change the existing 
pattern of their examinations. How-
ever, the proposals, if any, that may 
be made by the Standing Committee 
to change the pattern of examinations 
will be conSidered by the CommissiOn. 

(e) The COI1lmiJsion have decided 
that Statistics, AntbroP4)logy, Chme.e 
and Pali which wer~ incluc;leg. in the 
scheme of the erstWhile Indian Ad-
ministrative Service etc. BxaminaUon. 
sb.Quld be re-introd1lCe4 ill the 
scheme of the Civil Services Exaud-
nation. AgricultUre which was a _-
subject introduced, in the new scheme 
of exarnfba:tiOn and which mc1u4e4 
Animal Hustiaiicf1.y iias been made 
inte two ~ 8U~ Le. Acri-
cultare __ ,:AlMInal H~ ... 
Ve~ ~ Botkc ","" ~ 
~~s ?fill . be ~~ to ,candidates in. 
Civil Services Preliminai.7 as' wen" _ 



Main Examination. The subject-
Statistici will be for both Civil Ser-
vices (Preliminary) and Civil Servi-
cea (Main) Examination and the other 
three only for the Civil Services 
(Main) Examination. This will have 

effect from the Civil Services Exami-
nation, 1981. 
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2864. SHRl It. P. SINGH DE<>: Will 
the' Minister at SClENC:s AND 
?JX:::HMOLOGY· be p~eased to state! 

(a) 'Whether it is Ii fact that a 
c'!ammittee set up in - February, 11-

has submitted a report to the Prime 
Minister for inclusion of environ-
mental protection in the concurrent 
list; 

(b) whether all the Chief Ministers 
have been asked to offer their views 
on the recommendations of the report; 

(c) if so, the reaction 01. Govern-
ment in this regard; and 

(d) by what time Government pro-
pose to implement the recommenda-
tion of the Committee? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH): 
(a) The Report 01 the Committee set 
up On 29th February, 1980 to recom-
mend Legislative Measures and Admi-
nistrative Machinery for Environ-
mental Pratection was submitted to 
the Prime Minister on 15th Septem-
ber, 1980. Recommendation No, 19 of 
the Report states, '~VIRONMEN
TAL PROTECTION" should be in-
cluded in the concurrent list of ftl,e 
Seventh Schedule to the Indian Con-
stitution." 

(b) and (c) Copies of the Report 
were given by the Prime Minister for 
their information to the Chief Minis-
ters who attended the Conference on 
Sales Tax held in New Deltni in SeP-
tember, 1980. However, no formal 

reference has been made (concerning 
incl usion of Environmental Protection 
in the concurrent list) to them about 
the Report. 

(d) The Government of India have 
already implemented the first recom-
mendation of the Committee, namely 
"A Department of the Enviromnent 
(DOE) should be created at the 
Centre immediately to provide explicit 
recognition to 1he pivotal role that 
environment conservation must play 
for sustainable natiQtlal development." 
The new Department of BnVirODmeat 
has been set up under the Prime 
Kinister from .lst November. 1180. 
The remaining recoqamendations of 
the Committee have been remitted to 




